
.1 

4 

1.' Shri A. Ayyappan 
Assistant Post Master (Retd) 
0.-I ,Postal Block 
P& T Colàny 
LeeibU, Bolar 
Mangalore - 575 001 

/Subject :SE 

Please find a 

H passed by tkip lrib 

BY THE BENCH 

rsed herewith a copy of'ORDER,/IeoO& 
Re 

it, the above saE ' aion(x) on 	30189 

PUTY REGISTRAR 
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CENTRAL ADr1INISTRATIVE TRIBUNAL 

B ANG AL OR E 

DATED THIS THE 30TH DAY or 3ANUARY, 1989 

f Hon'bla Shri justice K.S. Puttaswamy, Vice—Chairman 
Presents 	 and 

ri Hon'ble Shri L.H.A. Rego, Ilernber (A) 

REVIEW APPLICATION NO. 108/1988 

Shri A Ayyappan, 
Aest. Eostmaster, 
Head Past Office, 
Pangelore. 	 .... Applicant. 

V. 

Sr. Supdt. of Post Offices, 
Manalore-2. 

Dirctor of Postal Services, 
S.K. Reyion, 0/0 the P.11.G. 

J 	k' 	Karnataka, Bangalore. 
I' 

3.\ostinaster (eneral, 
eangalore. 

4.Mnin of India, 

/A. 
ep. by its Secretary 
ept. of Postal Services, 
ew Delhi-si. 	 .... 	Respondents. 

This application having come up for hearing to—day, 

Vice—Chairman made the following: 

OR 0 CR 

Shri A. Ayyappan wto is the applicant is present. 

2. In this application made on 26.10.1988 under 

Section 22(3)(?) of the Administrative Tribunals Act of 

1935 (the Act) the applicant has sought for a review of 

our order made on 24.11.1987, dismissing his original 

application No. 774/1987 made under Section 19 of the Act. 
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3. In Application No.774/87, the applicant had 

challenged an order made on 22,4.1987 by the DirsctorJ 

of Postal Services, Barigalore (Director) cmpulsorily 

retiring him from service under Rule 56, 3 ii) of 

Fundamental Rules (FR) on diverse grounds. On hearin 

the learned Advocates'or the applicant and respondentp 

and examining the records, we have upheld he order of 

retirement made by the Director against thl applicant. 

On 29.6.1988 the applicant made an application for re-

calliny our order, restore the same to its file and 

on 19.9.1988. 

made this 

hear the same on merits, which we rejectec 

Thereafter on 26.10.1988 the applicant 1 hass  
I 	i' 	-- 

'-' 	\ .• 	
'\ 

); 

J 
F 	ft 

ANG PAP 

pplication. 

4 An application for review under rule 17 of the 

Central Administrative Tribunals Procedura 1 Rules of' 

1996 (Rules) has to be made within 30 
i 
 days from the 

date of the order. On the terms of this ule, this 

application made on 26.10.1988 is barredy time. On  

this short ground this application is liable to be 

rejected. But notwithstandiny this we pr,pose to exa-

mine whether there is any merit in this a plication. 

We have petused our order and 'the grounds ured 

in the review application adopted as rou ds for review. 

6. We are of the view that our order doeanot 

suffer from any patent error to justify a review under 

Section 22(3)(f) of the Act read with order 47 Rule 1 of 

the CPC. We find no grounds for review, 
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7. Even otherwise, this application is nothinç but 

a repetition of the earlier applications and is devoid 

of any merit. On this view also, this application calls 

for rejection. 

\\ 	
• In the light of our above discuss3.oa, we hold 

t),a this application is liable to be rejected. We, 

J i 

;heTefore, reject this application at the admission 
ìç 

-'.--- 	\ 
staQe without notices to the respondents. 

H 

IC(2HAIRMN 
	

MEMBER (A)' 

mr/Mrv. 	
TRUE CO 

LIP161Y REGISTA (Jnfl 

CENTEAL ADMINISTRATIVE TRI3UNA 
BANGALOE 



Ai 

CENTRAL ADMINISTRATIVE TRIBUAL 
BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated 8 	20 SEP98B 
IA I IN APPLIICATION No. 	 774 	 J87(r) 

W.PJNO.  

Appiioant(s) 	 Respondent(s) 

Shri A. Ayyappan 	 V/a 	The Senior Supdt. of Poet Offices, Mangalore.  

To 

4. The Poet Master General 1. Shri A. Ayyappn 	 Karnataka Circle. D-1, Postal Block 	 Bangalore 560.001 
P&TColony 	 .. . 	 . 

Lee Wall, Bolar 	.. 	 5, The Secretary 
Mangalore - 575 001 	

. 	 Department of Postal Services 
New Delhi - 110 001 

The Senior Superintendentof 
Post Offices 	 . . 

	 6. Shri M. Vasudeva Rao 
Mangalore - 575 002 	

•. 	 Central Govt. Strig Counsel 
High Court.Building 

The Director of Postal Seruices(SK) 	Bangalore - 560 001 
Office of the Post Master General 	 . 

Karnataka Circle 	. 

Banga].ore - 569 001 

Subject : 

Please fir 

passed by this Trib 

Encl 	As above 

SENDING COPIES OF ORDER PASSED BY THE BENCH 

id enclosed herewith the copy of ORDER/8M/4XX 

nal in the above said application(s) on 	• 

n::7 I kEY EJ'G—J~ii:T:::R: AR 
1. 	(JUDICIAL) 

A 	 • 



IN.'11iE CENTRAL AD1N18TRATIWE 
TFtLRUNAL ADDITIONA.L DENCIi, 

flANGALORE 
U I.. 	Tk. 	 • D.J fl•P1. 

A. Ayyappan 	 /a 	 1&I 	 . , 

A.No. 774/1987(F) 	Plangalore & 3 Ore 

Order Sheet (contd) — 	 M. Vasudeva Rao 

Date 
	

Office Notes 
	

Orders of Tribunal 

ZSP1C/LHAR A 	199.98 

ORDEFS ON I.A.No. 1 

APPLICATION TO RECALL OUR 
ORDER AND REHrR THE *riTR 

In his letter addressed to 
his Iribunel on 7.7.88 which has 
een treated as an application 
or recalling our otdir the 

applicant has stated that since 
i8 advocate did not inform the 
jte of hearing,tie order made 
y us should be recalled and 

re—heard on merits. 

On this application also we 
iave notified the applicant, 
rho applicant,who has been duly 
;erved, is absent. 

We have perused the applica 
ion and heard Sri M.V.Rao for the 

respondents. 

We are of the view that 
avery one of the facts and 
:ircumstancea stated by the 
applicant, even if true and corred 
io no 	u ify us to recall our 
3rder5rter hearing both sides,' 
Je sea, no justific tion to E 
recall our order, Je, there?or, 
reject this application, 

TRUE COPY 
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a: 
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CENTRAL ADMINISTRATIVE TRIUNM/" 
BANGALORE 



/ 	 REGISTERED 

CENTRAL ADcIINISTRATIVE TRIRWAL 
BANGALORE BENCH 

S •S •• S 

Commercial, Complex(BDA), 
Indiranagar, 
.nalore 560 038. 

Dated 

APPLICATION NO 	174 	 /87 (F) 
ttt. P. No.  

APPLICANT 	 Vs 	 RESPONDENTS 

Shri A. Ayyeppsn 	 The Si'. Supdt of Post Offices, P)angalore 
To 	 and 3 Ore 

I • Shri A. Ayyfppan 6, 	The Secretary 

0-1, Postal Block Deiartmsnt of Postal Services 

P & T Colony New Delhi - 110 001 
Lee Wall, Bolar 
Nangalore 	575 001 7. 	Shri P1, Vasudeva Mo 

Central Govt. Stng Counsel 

2. Set Yamuna Sridharan High Court Buildings 
Bangalore - 560 001 

'Ram Dooth' 
No. 24, Yamüna Bal Road 
Kumera'Cot Lay—out 
High Grounds 
Bangalore - 560 001 

 The  Senior Superintendent of 
Post offices 
Plangalore - 575 002 - 

 The Director of Postal Services 
South Kanara Region 
Office of the P.P1.G.,Karñataka  
Bangalore - 560 001 

5, The Postmaster General 
Karnataka Circle 
Bangalore - 560 001 

Subjectg SENDINCCOPIEf OF ORDER PASSED BY THE BENCH 

Pl€a50 find enclosed herewith the cony of ORDER// 

passed by this Tribunal in the abve said application 

on 24-11-87 	 RECEIVED -21 

L .. 

•IcR*4±. 
End: as above. 	4./ £ 	 ( JUDICIAL) 



BEFCE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BAIGALORE 

DATED THIS THE 24th DAY OF NOVEMBER, 1987 

Present : Hon'ble Justice Sri K.S.Puttaswamy Vice-Chairman 

Hon'ble Sri L.H.A.Rego 	 Men,ber(A) 

Applicatjon No.774/87 

A.Ayyappa , 
Assistant Postmaster, 
Head Post Office, 
Mangalore — 575 001. 

 

Applicant 

Smt.Yamuna Sridharan Advocate ) 

 

vs. 

1.Senior Superintendent of 
Post Offices, 
Mangalore — 575 002. 

2.Director of Postal ServIces, 
S.K.Region,O/o the P.M.G. 
Karnataka, Bangalore. 

3. Postmaster General, 
Bangalore. 

4.Union of India, 
represented by its 
Secretary, Dept.of Postal 
Services, New Delhi — 1. 	.00 

 

Respondents 

( Sri M.Vasudeva Rao Advocate ) 

 

This application has come up before the 

Tribunal today and Hon'ble Justice Sri K.S.Puttaswarny, 

Vice-Chairman made the following : 

ORDER 

This is an application made by the 

applicant under Section 19 of the Administrative 

ITribuials Act, 1985('tbe Act'). 
2. 	 A.Ayyappan, the applicant before us, 
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born on 7.1.1932 joined service as a L.S.G 

Assistant(LS3PA) in the Postal Department 

Prior to 22.4.87 he was qualified to be re1 

Rule 56(j)(ii) of the Fundamental Rules(FR 

,Postal 

)fl 1.4.52. 

tired under 

). 

On 22.4.1987 the Director 6f Postal 

Services Barigalore('DirectOr') had issueda notice 

to the applicant proposing to retire him krom service 

with three months under F.R.57(j)(ii) and had retired 

him from service w.e.f.28.7.87. Hence this application 

challeiging the said order and the conseqLent order 

made thereto directing him to vacate the official 

quarters in his occupation. 

In justification of the oders, the 

respondents have filed their reply and have produced 

their records. 

Smt.Yamuria Sridharan, learned counsel 

for the applicant, contends that the app icant who had 

bee-i permitted to cross the efficiency bar(EB) had an 

excellent record of service and therefore, there was 

no justification to prematurely retire him from service 

under Rule Fr 56(J)(II), 

Sri M.Vasudeva Rao, 1eared Additional 

Central Government Standing Counsel, apearing for the 

respondents conteids that premature retkrement of the 

applicant was found necessary in public interest and 

there are no grounds to interfere with the same. 

The order proposing to prematurely retire 

the applicant does not set out reasons theref or and the 



— 3 — 

- 

samle have necessarily to be ascertained from the records. 

1 	
In Accordance with the orders of the 

GovE?rnment thereto, a Review Committee consisting of 

the Post Master General and Additional Post Master 

Geuifral examined the cases of the applicant aid several 

others and expressed the view that his retention in 

seryice was not in public interest and he should there—

for! be prematurely retired from service by the Director 

under FR 56(J)(ii). 

Accepting the recommendations of Review 

Committee, the Director had retired the applicant 

giving him the necessary notice of three months and 

hadretired him from service on expiry of the stipu—

latd period. The order to vacate the official 

quarters allotted to the applicant is consequential 

to the order of retirement. We see no infirmity in 

anyof these orders. 

11 

	

10. 	 We have examined the annual confidential 

reports of the applicant, for a period of five years 

prior to his retirement and everlearlier. On such an 

examination we cannot hold that the conclusion of the 

Review Committee that the applicant had outlived his 

uti]ity or had become 'dead wood' and that therefore 

his retention was not in the public interest and conse—

quertly he should be prematurely retired from service 

%suffers from any infirmity. If that is so, then we 

*aflnot interfere with the impugned orders. 

/1 

	

11. 	 1 Smt.Sridharan prays for atleast three 

thonths -time from today, for the applicant, to vacate 
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the official quarters. Sri Rao opposes g ant of any 

further time to vacate the quarters. 

With due regard to all the facts and 

circumstances, we consider it reasonable to permit 

the applicant to occupy the official quaiters upto 

31.12.1987, on payment of only the standrd rent due 

from him. 

In the light of our discussion we make 

the following orders and directions : 

(io We dismisi this application so far 
as it challenges the impugnea orders. 

(ii) But notwithstanding the abov, we 
permit the applicant to occuIy the 
official quarters only till 31.12.1987 
and direct the respondents t recover 
only the standard rent from the appli-
cant till then. But if the applicant
fails to vacate the same on r befOre 
31.12.19870 it is open to th respon-
dents to evict the applicant in accord-
ance with law and recover such amounts 
as he is liable to pay therejto from 
1.1.1988 and onwards. 

Application is disposed c in the above 

terms. But in the circumstances of the Se, we direct 

the parties to bear their own costs. 
/ 

VICE -k'i 	 EMBER(A) 

a. 

IL~UOTY REGISTRAR 	- 
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BANGALORE 


